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1 will repudiate any suggestion that
everything in the defence scienufic
organisation is rotten. That will be
doing no good to the fine research snd
developmetn work which the organisa-
tion is doing in the Defence Ministry.
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Super Tanker o0il Terminal Project at
Cochin

*350, SHR] VAYALAR RAVI:. Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total amount spent so far
on the Super Tanker Project at Co-
chin Harbour;

(b) whether Government have
completed the re-appraisal of the
project and if so, the details thereof;
and

.

(c) the steps taken for the speedy
execution of this project?

MINISTER (SHRI
MORARIJI DESAI); (a) to (c). An
investment decision on the Super
Tanker Oil Terminal Project at Cochin
would depend upon the feasibility of
processing Bombay High crude ‘n ihe
Cochin Refineries. This question is at
present under examination. An amount
of about Rs 2.3 crores has so far been
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spent towards preliminary works, cen.
struction of reclamation Bund and
purchase of some constructicn mate-
rials.

SHRI VAYALAR RAVI. M.. Speaker
Sir, before putting my question I would
appeuai to the Prime Minister to look
into the case sympathetically. Apart
from this. | would like to say here
that the prejudiced attitude of the
officers in the Planning Commission is
always to object to this projecr. There
has been some mystery behind that.
Let me tell you the history of this. As
you know, Sir, thisproject has been
objected to by the officers of the Plan-
ning Commission always. I come from
Kerala State and hence I appeal to the
Prime Minister to consider this case
and look into it in a sympathetiz way.

MR. SPEAKER: That meang he has
no supplementary to put. This is only
an appeal to you for vour sympathetic
consideration.

SHRI MORARJI DESAI: 1 accept

his appeal.

MR. SPEAKER: He has accepted
your appeal. Now there should he no

controversy.
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SHR] SAMAR GUHA: Sir. I want
to know from the hon’ble Minister
whether it is a fact that on the lLasis
of a circular issued by the Home Minis-
ter during the iast regime many
teachers in schools. colleges and uni-
versities were deprived of their sala-
ries? This circular was sent to all
the State Chief Secretaries. It was
said in that circular that those teach-
ers who are in detention under MISA
should not be given full salary. Th2y
should be paid salary only for the
period of leave. I would like to know
whether that circular will be with-
drawn so that the concerned authori-
ties may be able to pay the outstand-
ing salaries to the affected teachers?

JULY 6, 1977

Oral Answers 20

SHRI CHARAN SINGH: Sir. this
supplementary does not arise out of
the present question. I wan' a sepa-
rate notice for it.

SHRI PURNA SINHA: May I know
from the hon’'ble Minister v hat steps
w:ll be taken in the cases of those who
suffered incurable diseases during de-
tention resulting into even'ual death
after three months?

SHRI CHARAN SINGH: Sir, | Fa\e
not understond the question but ithase
cases where death has occurred will be
covered and given pension.

Memoranda Againct  Chief Minister/
Ex-Chief Ministers etc.

*352. SHRI KANWAR LAL GUPTA.
Will the Minister of HOME AFFA'RS
be rleased to state:

(a) Whether Government have re-
celved memoranda against some Chicl
Ministers. Ministers. ex-.Chief Miu.s.
ters and ex-Ministers of the States ir
the last two years;

(b) if so, the names of persons
against whom the memoranda have
been received and the contents of tte
memoranda; and

(c) what action has been taken over
these memoranda by the Government:
and whether Government propose 10
refer these memoranda to CBI for in-
vestigation?

THE MINISTER OF HOME AF-
FAIRS: (SHRI CHARAN SINGH): (a):

Yes, Sir.

(b) It will not be appropriate to dis-
close the nature of the allegations con-
tained in the said memoranda received
during the years 1975 and 1876 or the
names of the persons against whom
allegations were made.

(¢) According to the available in-
formation the said memoranda were
processed in accordance with the usual
procedure having regard to the provi-
sions of the Code of Conduct for





